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CENTRAL ELECTRICITY REGULATORY COMMISSION 

4th Floor, Chanderlok Building 36, Janpath, New Delhi- 110001 
Ph: 23753942, Fax-23753923 

Petition No. 486/TT/2019 

Date: 2.11.2020 

To 

 

Shri S.S. Raju 

Senior General Manager (Commercial), 
Power Grid Corporation of India 
Limited, Saudamini, Plot No. 2, 
Sector-29, Gurgaon-122001 

 
 
Sub: Approval under regulation-86 of CERC (Conduct of Business) 

Regulations'1999 and   CERC (Terms and Conditions of Tariff) Regulations 
'2014 for determination of Transmission Tariff from DOCO to 31.03.2019 for 
Asset-1: PHASE-I "UNIFIED REAL TIME DYNAMIC STATE MEASUREMENT 
(URTDSM)" for NRLDC & SLDCs of Northern Region under "Phase-I- Unified 
Real Time Dynamic State Measurement   (URTDSM)" in Northern Region. 

 
Sir, 

With reference to your petition mentioned above, I am directed to request you to 
furnish the following information under Regulation 87(2) of the Central Electricity 
Regulatory Commission(Conduct of Business) Regulations, 1999, on an affidavit, with 
an advance copy to the respondents/ beneficiaries, latest by 16.11.2020:- 
 
a) Details of capital cost and the grant. Details should also include the 

approved/sanctioned as well as the year wise utilized amount for URTDSM 
project as well as for the Asset under this petition. 

b) Form 4A (Statement of capital cost) and Form 7 (Statement of Add-cap after 
COD). 

2. In case the above said information is not filed within the specified date, the 

petition shall be disposed on the basis of the information already on record. 

 

Yours faithfully, 

Sd/- 
(Kamal Kishor) 

Assistant Chief (Legal) 


